urje Ram

Il
)

L .
0 Shn

-
1

AN}

E

1.

o
"

7
k]

Ll

R Rl
mal

ish

)
2

ity £t N
J } :th 1 E

<

»

17187

Ty
e b

agviar S/

s
Tisd

i

1L
il

uinar

an A

7.

m

a 5/0 Shri Gorayhan L

i

P

e
L

i

ab

e

i 131

2y
W

1
T
L

3.

&

/0 5h. )

534y
+.

'3

iotna

amphul ¥

T3
AN

&)

5

P
§

winiarl

T

I




¥

Ry
fora

pnnad

,.u.
o

]
<

-3
-

L
tad

2
RN

[
LA

b2
(%%

N2
e

~1

ol o U0 Claer T vty e
Lalkhan Kwnar $/0 Shi Hanuman Parshad
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Jaswant Singh 3/0 Sho Lal Chand
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Wizam Khan 5/0 Sh.Hussain Khan
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Shankar S/0 Shri Hanuman Smgl

Al Hassan S/0 Shri Abdud Karm

Avub Al Panwar S/0 Sha Nathu Khan Panwar

Babu Smgh 3/0 Sh.Mool Smgh
Rayue Mehra 3/0 Shri Ram Charnder Mehra

Saitm Fhan S/0 Shri Hussam Kien
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Raju Hach 5/ Shn Bhadur Singh

Sabm Khan-1 5/0 Sh.Cafur Kban
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Harish Kunar Promt S
Munshi Sayar S5/C Sh.
Surmder 5/0 Shr Ved Parkash
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Anil Kumar 5/0 Shri Arjun Lai Sarsar
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Nawab Al 3/0 Shn P Baksi
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Sanwar Lal 5/0 Sh.Ram Niwas
Trilok S/¢ Shn Ram Swarup
Mukesh 5/0 Sh.Mangtu Ram

Gopal Bamwal /0 Sh. Ram Parlap
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atesh Kuomar 5/0 Shri Ram Lal
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Sumer Sigh 5/0 Shn Kab Charan
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Ramesn Chander Jai 5/0 Shoifema Ram Jat

Prem Chander 5/0 Shri Ram Dayal Sharma
Mahesh Eumar $/0 Shri Bhagwan Shai Bamwal
Suni Lal /0 Shn Lai Ram Samota

Babu Lal 8/ Shri Panna Lal

Trilok Chander 5/0 Sh Han Singh Yaday
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Raghubir Singh 5/0 Shri Kedar Lal Berwa
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Hamik Kban 5/0 Sh.Nanay kKhan

58.  Amr Khan &0 Sh.Bannay Xhan
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50, Partosh 3/0 Shri Poonam Chond Chyrats
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&G, Makub Khan 5/0 Shn Rahom Khan
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Laxman Ram 5/0 Sh Prabhu Ram Berws
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62, nkuzn 8/ Sh.Gobind Ram
63, Ravi 5/0 Sho Laxmi Narain
64.  Rajnder 5/0 3hri Suna Ram

™

aval Kishore 5/6
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hirt Laxmi Narain
66,  Shanbkar Lal S/0 Shr Mohan Lal

67.  Pappu Govar 5/G Shr Charan Dass
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shnt Umesh Paliwal, Contractor, Railway | lzr el
seyai vl dse AL T e 3 oo Al .

Lease Hoider, 246, Kamla Market, Asaf 81 Road,

iy

AV aod O, .
Yogesh Sharma )

YERSUS
! Shri 5.8, Bhattacharya,
General Manager,
Noirth Wesiern Rallway, Jaipur
2. Shrt A K. Verma,

Divisional Railway Manager

North Western Radway, ] qipur.
(By Advocate Shri R.L.Dhawan )

ORDT R(ORAL)

{Hon’ ble Mrs Meera Chlitbber, Member {J;
This Contempt Petition have been filed by the applicants alleping

B ST U v N4 T2 1= R B OO A
aisobedience of Tribunal’s order dated 23.1.2003 passed m OA 1992004,
3 " R e v s b o [ Ok DN [N A P T R

By the sad order respondents were duected {0 extend the

exercise/dispensation in the case of the appheants and to cary out the

9 ¢ —

1 by the Hon'ble Apex Cowrtin

et
Sand
ot
I
Lr
e
=y
s,
G
£z
Iy
T
=

requited inguiry, and venficatic

¢ above mentioned case within a penod as stipulated m the said order and
= ; . Ny By - )
to dispose of the matier as per law and deuision as mentioned above. Order

.
secordingly.

A9,



2. Respondents have now filed thewr sounter affidavit wherem they have

stated that in implementation of the judgment passed by this Hon'ble

Tribunal, reference was made to Assistant Labour Compmissioner, Lucknow
. s 1 VAU e PR PR |
{ now located at Allahabad ) for submussion of verification repori about the

1 b S T e A arm the e O
genineness of the working period of the applicant in GA and the matler is

being chased up for subinission of his roport, which is still awaited. That on
receipt of verification report in respect of the applicants in the OA from the
sssistant Labour Commissioner, Lucknow { now located at Allahat bad )
further action i fneir case & will also be taken in fenms of the directions given
by the Hon'ble Supreme Court in case of All India Parcel and Goods Porters

Union and Ors. Vs, Unton of India and Ors {'9 ypTal.

3. n view of the above said explanation, Tespondsnis have comphed

with the directions given by this Tribunal and the only action remans o be
taken is to get the report of Assistant Labour Commissioner, Lucknow. n

view of the sbove, we are saiisfied thet respondents have complied with the

divections. Ace oxcun;:jy CP is dropped with liberty to the applicants. In case

1 " 3 [y | ’ 1iriv § Y 3Ty .l_ 123
{hey are still aggrieved, they shall have ihe lberly to resor appropnate
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